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1, the Chainpan of the Committes on Private Mambers' Bills and Resoly-
tions, having besn authorised by thg Committe: to presont e Report on their
l:gl?alf,hm this Potty-fon:hy :thscport. @

2. The Committee met on 23 Navember 1987 for—

I. Examination of the fallowing Constitysien (Amcadmont) Bills under
rule 294(1)(a) of the Rules of Procedure:—

(1) The Constitution (Amendment) Bill, 1987 (Substitigion of new
article for article 201) by Shri V. S. Krishna Iyer.

(2) The Constitution (Amendmant) RBill, 1987 (Imsertian of new
articles 75A and 164A) by Shri G. S. Basavaraju.

(3) The Consiitution (Amendment) Bill, 1987 (Substitution of new
’ arg’gle for aricle 263) by Shri H. N. Nanje Gowda.

(4) The Constitution (Amandment) Rill, 1987 (Insertion of new
article 30A) by Shri S. M. Guraddi.

(5) The Constitution (Amendment) Bill, 1987 (4mendmem of article
51A) by Shri Shantaram Naik.

II. Allocation of time under ruls 294(1) (¢) of the Rules of Precedure
to the Resolutions at item Nos. 3, 4 and § set dowp in the List of
Business for Priday, 27 November, 1987.

Examination of Constitution (Amendment) Bills

3. The Cemmittee considercd the Bills and arcived at the following fndings
ak ‘a result of their examination of the Bills:— ’

-

Findings of the Committee

(1) The Constitution (Amendment) Bill, 1987 (Substitution of new
article for article 201) by Shri V. S. Krishna Iyer. .

The Bill seeks to amend the Constitution with a view to provide that the
President shall, on receipt of a Rill reserved for his eonsideration by the Govern-
nor, declare that he assents to the Bill or tha: h> withholds assent therefrom
within a_period of threg months from the date of the receipt of the Rill; that
the President shall not take mors than three months in directing the Governor
to return the Bill to the House or the Houses of the Legislature of the State
for its recomsideration and shall not take more than three months, from the
date of receipt of such recomsidered Bill from the Governor, i giving his re-
commepdation.
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Alter gopsidering, g]l aspeets .of Bill,, thg mmlttge ommend that
the member mavrg?pmttea" e fqt‘lea € ‘ﬂ%:'

(2) The Constitution (Amendm.ent) Bill, 1987 (Insertion of new articles
75A4 and 164A) by 'Shri G iS:-Bastfraraju.

The Bill seeks to amend the Constitution with a view to provide that during
the period from the date of announcement of geperal election to the House of
the Pcople or Legislative Assembly of @' State, or from the date of dissolution
of the House of the egle or Legislative Assembly of a Stale, till the date
of re-constitution of the House of the People or the Legislative Assembly of a

i the tesgecuve Governments shall funcnon as carctaker Governmeats and
shall ot Thitidte " new policies dnd any policy” décisions takeir by - thém*shail be
subject to ratification by the new House' of the - People or tbe I.eglslatrv'e ﬁssenibly
of a State.

After considefing all aspects of th» Blﬂ the Commlttee recommend that
the membér may. be pemumd to.-move. fm' leava S mu:oduce .the -Bill.

(3) The COnsn.utxon (Amendment) Bill, 1987 (Substztuuon of new
. warticle : for amcle 263) by Shri H. .N. Nanjeﬁwda

The Bill seeks to amend the Consutuuon wuth 5 view to provnde for the
establishment of an nnter-Stato Council to resolve dIsputes between States, etc.

Alter consndermg all aspects of the Blll the Com.rmttce recommend that
the member may b’e pemuttcd to move for leave to introduce the Bill.

(4) The Constxtuuon (Amendment) Bill, 1987 (Inseruon of new
article 304) by Shri S. M: ~Guraddi.

Th: Bill Seeks to insert a new atticle 30A in the Constitution with a view to
provide for free and compulsory education upty senior secondary school stage
and also for free higher technical education to deserving students selected by
the Ceniral Government by means of a common selection test.

After considering all aspects of the»Bill, the éorrunittee a:ecbmmend that
the member may be permitted to move for leave to introduce the Bill.

(5) The Constitution (Amendment) Bill, 1987 (Amendment of article
51A) by Shri Shantaram Naik.

The Bill seeks to ine % o article 51A o the Coustitution with a view to
add another Fundamental Duty for -every citizen to see that no action of. his,
words spoken by him or his behaviour, in a foreign country, brings into dis-
repute the name or lowers the presugr of the country, its people or the
Government.

After considering all aspects of the Bill, the Committee recommend that
th: member may be permitted to move for leave to introduce the Bill.

Allocation of time to Resolutbns

4. The Committee recommend alloation of time to resolutions as follows:—

(1) Resolution by Shri S. B. Sidnal regarding 2 houss
measures to curb anti-national activities,

(2) Resolution by Shri Shantaram Naik regarding 2 hours
uniform civil code.

(3) Resolution by Shsi Saifuddin Chowdhary regard- 2 hours

ing sick industrial wnits.
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Recommendations - "

5. The Committee recommend that—
(i) Sarvashri V. S. Krishna Iyer, G.S. Basavaraju, H. N. Nanje
Gowda, S. M. Guraddi and Shantaram Naik be permitted to move
for leave to introduce their Constitution (Amendment) Bills; and

(ii) the allocation of iime to resolutions, as shown in paragraph 4 above,
be agreed to by the House.

NEW DELHI; M. THAMBI DURAI,
Chairman,

November 23, 1987 Committee on Private Members’
Agrahayana 2, 1909 (Saka) Bills and Resoluticns.
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COMMIITREE OF PRIVATE MCIBERS' BILIS AND RESODNT DS

TORMIIA TOR H=12-1987

SHR AT I UBHA RANI T0MMR )

SHRIMATI PATEL RANBEN

RAMSIBHAI MAVANI ) 8ir, Ibeg to mve that shis
Ibuse do agres vith the Ferty~fourth Report of the Committes
on Private Meshers® Bills and Resslutisng presented to the
House on the 25th Iovesber, 19587, ssbject to the medifisatisn
that para & and sud-pera (11) of para 5§ thereof relating te
allesation of time to Resslutions, be omitted.”



W-aaTrY ) 3 Pobwed aer dswd aswa’ afafs

A-12-1987 & P g2

S IaT v atwy
O’ 2w Tarda T AN ATa™ welew, X

yr e A { o ax o7 25 Wy, 1987 st awr
v Pox W W-aeTe) v’ & Pabeel’ awr rew)
wsan afwfy ¥ 4ok sPalxa &, w inha 3 are
aew ¢, e ivw? § P o & Paas oy BT 4
aw &r 3 & Je-drr jxt] o7 wlv Pewr are



LOK SABHA

REVISED LIST OF BUSINESS
Friday, December 4, 1987|Agrahayana 13, 1909 (Saka)

PART 1

GOVERNMENT BUSINESS
(From 11 AM. to 3.00 PM.)

OBITUARY REFERENCE

1. OBITUARY REFERENCE to the passing away of
Shri Jaswantraj Mechta (Member, Third Lok Sabha).

QUESTIONS

2. QUESTIONS entered in separate list to be asked and
answers given.

PAPERS TO BE LAID ON THE TABLE
3. SHRI RAM NIWAS MIRDHA to lay on the Table—

(1) A copy of the Annual Report (Hindi and English
versions) of the Wool Research Association, Thane,
for the year #1986-87 together with Audited Ac-
counts.

(2) A copy of the Review (Hindi and English versions)
by the Government on the working of the Wool
Research Association, Thane, for the year 1986-87.

4. SHRI JANARDHANA POOJARY to lay on thc Table—

(1) A copy cach of the following Notifications (Hindi
and English versions) under sub-section (3) of sec-
tion 29 of the Regional Rural Banks Act, 1976:—

(i) The Alaknanda Gramin Bank (Meeting of Board)
Rules. 1986, published in Notification No.
S.0. 58 in Gazette of India dated the 10th Jan-
uary, 1987.

(i) The Bhagalpur Banka Kshetriya Gramin Bank
(Meetings of Board) Rules, 1986, published in
Notification No. S.0. 59m0mdlndudated
the 10th January, 1987.

(iiii)‘l‘lleBegnntnKMy.GnmmBmkMeeﬁny
of Board) Rules, 1986, published in N

No. S.0. wmomdmmm 10th
Janusry, 1987.
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(iv) The Bikaner Kshetriya Gramin Bank (Meetings
of Board) Rules, 1986, published in Notification
No. S.0. 61 in Gazette of India dated the 10th

January. 1987. i

(v) The Visveshwarya Grameena Bank (Meetings of
Board) Rulés, 1985, published in Notification
No. S.O. 62 in Gazette of India dated the 10th
Janidary, 1987.

(Vi) The Pithoragarh Kshetriya Gramin Bahk (Meet-
ings of Board) Rules, 1986, published in Notifica-
tion No. S.O. 63 in Gazette of India dated the
10th January, 1987.

(vii) The Ganga Yamuna Gramin Bank (Meetings of
Board) Rules, 1986, published in Notification
No. S.0. 64 in Gazette of India dated the 10th
January; 1987,

(vili) The Gwalior Datia Kshetriya Gramin Bank
(Meetings of Board) Rules, 1986, published in
Notification No, S.0. 65 in Gazette of India dated
the 10th January, 1987.

(ix) The Buldhana Gramin Bank (Meetings of Board)
Rules, 1986, published in Notification No. 8.0.
66 in Gazette of India dated the 10th January,
1987.

(x) The Parvatiya Gramin Bank (Meetings of Board)
Rules, 1986, published in Notification No. S.O.
67 in Gazette of India dated the 10th January,
1987,

(xi) The Adhiyaman Grama Bank (Meetings of
Board) Rules, 1986, published in Notification
No. S.0. 68 in Gazette of India dated the 10th
January, 1987. -

(xii) The Malwa Gramin Bank (Meetings of Board)
Rules, 1986, published in Notification No. S.O.
69 in Gazette of India dated the 10th January,
1987.

(xiii) The Faridkot Bhatinda Kshetriya Gramin Bank
(Meetings of Board) Rules, 1986, published in
Notification No. S.0. 70 in Gazette of India
dated the 10th January, 1987.

(xiv) The Kanakadurga Gramin Bank (Meetings of
Board) Rutes, 1986, published in Notification
No. S.0. 71 in Gazette of India dated the 10th
January, 1987.

(xv) The Thane Gramin Bank (Meetihgs bf Board)
Rules, 1986, ptiblishied ih Nefification No. S.O.
72 sii! Girette of India datéd thé 10th January,
1987. . :
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(xvi) The Vidisha Bhopal Kshetriya Gramin Bank
(Meetings of Board) Rules, 1986, published in
Notificauon No. S.0. 73 in Gazeite of India dated
the 10th January, 1987.

(xvii) The Vallalar Grama Bank (Meetings of Board)
Rules; 1986, published in Notification No. S.O.
74 in Gazette of India dated the 10th January,
1987. '

(2) A copy of the Coinage (Standard Weight and
Remedy of the Commemorative Coins) of One
Hundred Rupees (containing Silver 50 per cent,
Copper 40 per cent, Nickel 5 per cent and Zinc
5 pér cent), Twenty Rupees and One Rupee (con-
taining Copper 75 per cent and Nickel 25 per cent),
coined on the theme “Small Farmers” (on the
occasion of celebration of the Seventh World Food
Day on the 16th October, 1987) Rules, 1987,
(Hindi and English versions) published in Noti-
fication No. S.O. 916(E) in Gazette of India dated
the 12th October, 1987, under sub-section (3) of
section 21 of the Coinage Act, 1906.

(3) A copy of Notification No. G.S.R. 922(E) (Hindi
and English versions) published in Gazette of India
dated the i9th November, 1987 making certain am-
endment to Notification No. G.S.R. 734 dated the
23rd August, 1958, under section 43 of the Life
Insurance Corporation Act, 1956.

(4) G.SR. 913(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 16th Novetber,
1987 making certain amendment to Notification
No. 345/86-Customs dated the 16th June, 1986,
under section 159 of the Customs Act, 1962 toge-
ther with an explanatory note.

(5) G.S.R. 925(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 20th Novem-
ber, 1987 making certain amendment to Notifica-
tion No. 110-Customs dated the 17th February,
1986, so as tc allow the benefit of assessment under
Heading No. 98.01 of the First Schedule to the
Customs Tariff Act, 1975, in respect of goods im-
ported for Operation Flood 1I and Flood III Pro-
jects of the Indian Dairy Corporation, under sec-
tion 10 of the Customs Tariff Act, 1975.

5. SHRI P. R. DAS MUNSI to lay on the Table-—

(1) A copy each of the following papers (Hindi and
’ h versions) under sub-section (1) of section
619A of the Companhies Act, 1956:—

(a) (i). Review by the Government on the working of
' thé India Tea and Restaurants Limited Bembay,
for the year 1985-86.
134
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(ii) Annual Report of the India Tea and Restaurants
Limited, Bombay for the year 1985-86 aleng with
the Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the wonjking of
the Projects and Equipment Corporation of
India Limited, New Delhi, for the year 1986-87.

(ii) Annual Report of the Projects and Equipment
Corporation of India Limited, New Delhi, for the
year 1986-87 along with the Audited Accouats

and the comments of the Comptroller and Auditor
General thereon,

(2) A statement (Hindi and English versions) showmg
reasons for delay in laying the papers mentioned at
(1) (a) above.

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Rubber Board, Kottayam

(Kerala) for the year 1986-87 together with Ac-
counts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Rubber
Board, Kottayam (Kerala) for the year 1986-87.

ASSENT TO BILL

6. SECRETARY-GENERAL to lay on the Table the Re-
presentation of the People (Third Amendment) Bill, 1987 pass-

ed by the Houses of Parliament during the current session and
assented to.

EE— N
MINUTES OF THE COMMITTEE ON
ABSENCE OF MEMBERS

7. CHAUDHARY RAM PARKASH B
SHRI BHARAT SINGH to lay on the Table
Minutes (Hindi and English versions) of the sitting of the Com-

mittee on Absence of Members from the Sittings of the House
held on the 26th November, 1987. )

REPORT OF THE COMMITTEE ON SUBORDINATE
LEGISLATION

8. SHRI SHYAM LAL YADAV
SHRI G. S. BASAVARAJU 10 present the

Sixteenth Report (Hindi and English versions) of the Committee
on Subordinate Legislaticn.

STATEMENT BY MINISTER OF PARLIAMENTARY

9. SHRI H. K. L. BHAGAT to make a statement i

regarding
thmmmmﬂnmnm
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SUPPLEMENTARY DEMANDS FOR GRANTS (GENERAL)

10. FURTHER DISCUSSION AND VOTING oa the Supple-
mentary Demands for Grants in respect of the Budget (Gene-
ral) for 1987-88. (Printed on seperate list)

[ALSO further discussion on cut motions

(Printed on
separate list) moved on 2nd December, 1987]

LEGISLATIVE BUSINESS
(i) Contingent Notice of Bill
Appropriation Bill for introduction, consideration and passing
11. SHRI B. K. GADHVI to move for leave to introduce a
Bill to authorise payment and appropriation of certain further

sums from and out of the Consolidated Fund of India for the
services of the financial year 1987-88.

ALSO to introduce the Bill.

12. SHRI B. K. GADHVI to move that the Bill to authorise
payment and appropriation of certain further sums from and
out of the Consolidated Fund of India for the services of the
financial year 1987-88, be taken into consideration.

ALSO to move that the Bill be passed.

(ii) Bills for consideration and passing

13. SHRI CHINTAMANI PANIGRAHI to move that the
Bill to amend the Authorised Translations (Central Laws) Act,
1973, as passed by Rajya Sabha, be taken into consideration.

(Amendment printed on separate list to be moved)
ALSO to move that the Bill be passed.
14. SHRI H. R. BHARDWAJ to move that the Bill to repeal

certain enactments and to amend certain other enactments, as
passed by Rajya Sabha, be taken into consideration.

(Amendments printed on separate list 10 be moved)
ALSO to move that the Bill be passed.

15. SHRI H. R. BHARDWAJ to move that the Bill further
to amend the Parsi Marriage and Divorce Act, 1936, as  passed
by Rajya Sabha, be taken into consideration.

ALSO to move that the Bill be passed.
the l!?q uﬂlRI P. A. SANGMA to move that the Bill to amend
Remuneration Act, 1976, as passed Rajya Sabha,
be taken into consideration. by Rajya

(Amendments printed on separate list to be moved)
AlSOtomovethattheBﬁlbepmed.

@To be taken up in case all Supplemen Demands
Grants (General) for 1967-88, ardvotgg , ary for
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PART 1I
PRIVATE MEMBERS' BUSINESS
(From 3.00 P.M. to 5.30 P.M.)

MOTION

17, SHRIMATI USHA RANI TOMAR
SHRIMAT] PATEL RAMABEN RAMIJIBHAI MA-
. VANI to move the following:—

“That this Housc do agree with the Forty-fourth Report
of the Committee on Private Members’ Bills and
Resolutions presented to the House on the 25th
November, 1987.”

BILLS

18. A list showing Private Members’ Business has already
been issued.

*HALF-AN-HOUR DISCUSSION

19. PROF. SAIF-UD-DIN SOZ to raise a discussion on the
points arising out of the answer given by the Minister of Agri-
culture on 23 November, 1987 to Starred Question No. 231
regarding payment of wages to beneficiaries of NREP.

NEW DELHI; SUBHASH C. KASHYAP,
December 3, 1987 Secretary-General.
Agrahayana 12, 1909 (Saka):

*To be taken up at 5.30 P.M. or as soon as the preceding items
of business are disposed of, whichever is earlier.
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